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Order'of the Division Detch deliveredby 

Hon'ble Shri 'A.BGorthi, Member(Mmn,). 

-- 
The relief claimed in this application is that on 

the lines of the jidgenent., of the Principal Bench of the 

Tribunal in O.A.1627/87, the pay of the applicant be stepped up 

equal to the level of his next junior, with all consequential 

benefits. 

The applicant was appointed as a Telegraphist on 

1.1.11.63 and was prQaoted to the post of Assistant Superintendent 

Telegraph Traffic after being duly selected,.w,e.f, 11.7.83. 

With the introduction of the one, time bound promotion Inon-

functional selection 'grade), some of h.ts juniors who were 

not promoted to the post of A.S IT.T. were given thebenefit 

of Such promotion w,ef. 30.11.83. Mr.K.R.Sastry who s 

junior to the applicant in the gra4e of Telegraphist received 

such one time bound promotionand was later on promoted as 

Assistant Superintendent of,Tele i Traffic on 31.5,84. .he 

payof the applicant as on 31,5.84 	.500/- only whereas 

that of Mr.K.R.Sastry was fixed at Rs,530/- as,A.S.T.T. 

A similar case had, cone up for consideration before 

the Principal Benco of the Tribunal in O.A.1627$7 which was 

decided on 28.4.89. .that case the Tribunal held that the 

policy decision of the Governmentgf India , as contained,n 

decision,.No.10 below i.R.22(c) dated..15.2.83sendly applied 

toa case of this nature and consequently the pay ofthe 

senior had to be stepped up equal to that of.his immediate 

junior. The operative portion of the judgement in 0.4.1627/87 

is re-produced below s- 
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"In the result, we allow the presentapplication 
and quash the impugn4rders 49ted 15.1.1987 
and 18,9.1987 and direct the respondentsto 
step up the pay of the applicant to the level of 
his next Junior. The applicnt would plso be 
enti'tledto. the consequentiaL çelief by way of 
payment of arrears arIsing from stepping up. of 
pay. The respondents shall comply, with the 

above directicns within one nnth of ttie receipt 
of acoyof this brder. ¶there Will: be no èrder 
as to costp.." 	 . 

4.. 	The respondents despite having been given adequate 

opportunfty, aid not' choose to file a counter. Learned counsel 

for the respondents however drew our attention to a communica-

tion dated 13.11.1991 (horn the Directorate of Telecom Dept. 

which isto the effect that the benefit of the Judgement in 

O.A.1627/87 would be restricted to the applicant therein only 

and that it wsnot to be.extended to other similarly placed 

officials. We do not find the respondents' version as a plausible 

excuse for not extending the same benefit to other similèrly 

situated employees, as such a course of the.action by the 

respondents would airnunt to discrimination violative of Articles 

14 and 16of the Constitution of India. In these circumstances, 

We allow the application with a direction to the respondents 

to notionally step up the pay of. the applicant to the level of 

h.ts..immediate junior w.e,f. .30.11.83 with all consequential 

benefits.; . Mtual consequentia1 nonetary benefits accrueing 

to the applicant will be. given to him w,e,f, 30.5.90 i.e. 

one year prior to the filing of:this application. Arrears 

arising on this #cmt will be paid to the applicant within 

a period of 4.. mnths from the date of coninunication of this 

Judgement. No order as to costs. 

CHR 77 	 '1fl00R1) 
Member(Judl,) 	. 	. 	. . Membèr(Mmn.) 

Dateds.19th January1  1994 

(Dictated in Open Court) 
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IN THE cr Tr-L ADaNI::TpaTIvL. TRIBTJjL 
EriBAD }BENCEI 

THE HO'jLE NR.JLTICE V,NEELAJJRI RAO 
- J 

THE I-ION'BLL 	.B.GORT}-ff 	:HEHi3ER(A) 

AND 

THE NON BLE M1.T.GHAJ1DpssEyJjAp REpflr 
MEMBER(J) 

TD 

THE FION'ELIL NRI.P GAPaJJ  :MErBER() 
V 

- 	 Dated;iJ\_\ -499j 

tE'diJLCMEirT; 

A. No. 

O.A.No 51C)C I 
T.A.No.  

Adrnjted and Interim dIrections 
issu?o 

Allowed. 

Dispo ed of with directions. 

Di. 	seth 

Dismi sea as withdrawn. 

Dismi sed for default. 

Reje ted/Ordered. 

- No order as to costs.  
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